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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

(PRINCIPAL BENCH, NEW DELHI) 

ORIGINAL APPLICATION NO. 52/2026 

 

IN THE MATTER OF: 

NEWS ITEM TITLED “NOIDA CEO REMOVED CM ORDERS SIT 

PROBE INTO TECHIE’S DROWNING” 

REPLY ON BEHALF OF THE RESPONDENT -IRRIGATION 

DEPARTMENT, UTTAR PRADESH 

MOST RESPECTFULLY SHOWETH: 

1. That the Answering Respondent is filing the present reply in 

compliance with the directions passed by this Hon’ble Tribunal vide 

its latest order and is fully conversant with the facts and 

circumstances of the present case on the basis of official records 

maintained in the ordinary course of business. The deponent is duly 

authorized and competent to swear this affidavit on behalf of the 

Department. 

2. That at the very outset, it is most respectfully submitted that the 

subject matter emanating from the news item in question does not 
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directly pertain to the functional domain, statutory mandate, or 

operational responsibilities of the Irrigation and Water Resources 

Department. The role of the Answering Respondent has been 

limited, specific, and confined to technical assistance as and when 

requisitioned by the concerned authority, namely the New Okhla 

Industrial Development Authority (NOIDA), and therefore any 

adverse inference against the Answering Respondent would be 

wholly misconceived and untenable in law. 

3. That it is submitted that for the purposes of drainage of rainwater 

in the sectors developed by NOIDA, a request was initially made to 

the Irrigation Department for construction of a regulator of 16.66 

cumec capacity at Sector-150, vide letter dated 28.08.2015. The 

said request marked the inception of the involvement of the 

Answering Respondent in the present matter. True copy of letter 

dated 28.08.2015 issued by NOIDA requesting 

construction of regulator is attached herewith and marked 

as Annexure P/1. 

4. That thereafter, in furtherance of the aforesaid request, NOIDA vide 

its letter dated 03.02.2016 sanctioned and provided a sum of Rs. 

15.00 lakh to the Irrigation Department for preparation of the 

design and drawing of the proposed regulator, thereby 
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acknowledging and initiating the technical process. True copy of 

letter dated 03.02.2016 providing funds for design and 

drawing is attached herewith and marked as Annexure P/2. 

5. That upon receipt of the requisite data and funds, the Irrigation 

Department diligently undertook the exercise of preparing the 

design and drawings, and based on the discharge data so provided, 

an estimate amounting to Rs. 2083.31 lakh was duly prepared and 

forwarded to NOIDA for in-principle approval of funding vide letter 

dated 14.02.2017. True copy of estimate letter dated 

14.02.2017 is attached herewith and marked as Annexure 

P/3. 

6. That subsequently, NOIDA vide its letter dated 27.03.2017 raised 

certain queries and sought revision of the estimate, thereby 

necessitating reconsideration and recalibration of the proposal. 

True copy of letter dated 27.03.2017 seeking revision of 

estimate is attached herewith and marked as Annexure 

P/4. 

7. That in compliance with the aforesaid request, the Irrigation 

Department revised the estimate and resubmitted the same 

amounting to Rs. 1646.92 lakh vide letter dated 04.05.2017 after 

addressing the concerns raised. True copy of revised estimate 
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dated 04.05.2017 is attached herewith and marked as 

Annexure P/5. 

8. That it is pertinent to submit that despite repeated follow-ups and 

clarifications furnished by the Irrigation Department from time to 

time, the matter remained pending at the end of NOIDA for grant 

of in-principle approval, and such approval was not forthcoming for 

a considerable period, thereby causing unavoidable delay beyond 

the control of the Answering Respondent. 

9. That thereafter, NOIDA vide its letter dated 15.02.2018 returned 

the proposal after an inordinate delay of nearly one year, raising 

further objections. True copy of letter dated 15.02.2018 

raising objections is attached herewith and marked as 

Annexure P/6. 

10. That in response thereto, the Irrigation Department once again 

revised the estimate and submitted the same vide letter dated 

18.05.2018 amounting to Rs. 1836.98 lakh after due consideration 

of all objections. True copy of revised estimate dated 

18.05.2018 is attached herewith and marked as Annexure 

P/7. 

11. That even thereafter, further objections were raised by NOIDA 

development authority vide letter dated 21.08.2018, which were 
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duly addressed, and a revised estimate amounting to Rs. 1837.84 

lakh was submitted vide letter dated 07.09.2018. True copy  of 

objections raised dated 21.08.2018  and revised estimate 

dated 07.09.2018 is attached herewith and marked as 

Annexure P/8.(colly) 

12. That it is further submitted that NOIDA vide its letter dated 

28.02.2019 suggested exploration of alternative options in place of 

the regulator; however, upon detailed technical evaluation, the 

Irrigation Department categorically opined that construction of a 

regulator was the only technically viable and sustainable solution. 

True copy of letter dated 28.02.2019 suggesting 

alternatives is attached herewith and marked as Annexure 

P/9. 

13. That the said position was unequivocally reiterated by the Irrigation 

Department vide letter dated 23.04.2019, thereby reaffirming the 

necessity of the regulator. True copy of letter dated 

23.04.2019 reiterating necessity of regulator is attached 

herewith and marked as Annexure P/10. 

14. That thereafter, in a meeting held on 04.09.2020 under the aegis 

of NOIDA authorities, it was decided that the estimate be revised 

in accordance with updated parameters and prevailing schedules. 
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15. That pursuant thereto, the Irrigation Department revised the 

estimate and submitted the same amounting to Rs. 2525.67 lakh 

vide letter dated 30.09.2020. True copy of revised estimate 

dated 30.09.2020 is attached herewith and marked as 

Annexure P/11. 

16. That it is submitted that after an inexplicable lapse of time, a joint 

site inspection was conducted on 04.10.2023 by officers of NOIDA 

and the Irrigation Department, wherein significant changes in 

ground realities were observed, including increased load on the 

drainage system. 

17. That during the said inspection, it was mutually concluded that the 

existing design required substantial modification, particularly 

replacement of mechanical gates with hydraulic and pneumatic 

systems, in view of enhanced operational requirements and 

increased discharge. 

18. That consequently, the discharge capacity requirement was revised 

to 43.79 cumec due to addition of further sectors being connected 

to the drain, necessitating a comprehensive redesign of the 

regulator. 

19. That in furtherance thereof, the Irrigation Department vide letter 

dated 09.10.2023 sought requisite data and funds amounting to Rs. 
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30.00 lakh for conducting re-survey and preparation of fresh design 

and drawings. True copy of letter dated 09.10.2023 seeking 

funds and data is attached herewith and marked as 

Annexure P/12. 

20. That thereafter, NOIDA provided the requisite funds vide letter 

dated 24.04.2025 for carrying out the revised technical exercise. 

True copy of letter dated 24.04.2025 providing funds is 

attached herewith and marked as Annexure P/13. 

21. That upon completion of the revised technical exercise, a fresh 

estimate considering the enhanced discharge was submitted vide 

letter dated 25.08.2025 for in-principle and financial approval. True 

copy of revised estimate dated 25.08.2025 is attached 

herewith and marked as Annexure P/14. 

22. That despite multiple communications and persistent follow-ups by 

the Irrigation Department, the approval remained pending and was 

ultimately granted by NOIDA vide letter dated 30.01.2026. True 

copy of approval letter dated 30.01.2026 is attached 

herewith and marked as Annexure P/15. 

23. That thereafter, a further revised estimate amounting to Rs. 

3139.66 lakh was submitted vide letter dated 09.02.2026 in 

consonance with updated technical specifications and increased 

7175



discharge requirements. True copy of revised estimate dated 

09.02.2026 is attached herewith and marked as Annexure 

P/16. 

24. That it is further submitted that a draft Memorandum of 

Understanding (MoU) was prepared and forwarded vide letter dated 

13.02.2026 for necessary financial approval and execution at the 

level of NOIDA. True copy of letter dated 13.02.2026 

forwarding draft MoU is attached herewith and marked as 

Annexure P/17. 

25. That from the aforesaid chronological narration, it is manifestly 

evident that the Answering Respondent has acted with due 

diligence, promptitude, and in complete adherence to procedural 

and technical requirements, and that any delay in execution of the 

project is attributable to administrative approvals, revisions, and 

decisions at the level of NOIDA. 

26. That in view of the above, it is most respectfully submitted that no 

manner of negligence, omission, or dereliction of duty can be 

attributed to the Answering Respondent, and the Department has 

consistently discharged its obligations in a timely and responsible 

manner. 
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27. That the present reply is being filed bona fide and in compliance 

with the directions of this Hon’ble Tribunal, and the Answering 

Respondent undertakes to render full cooperation in any further 

proceedings, if so required. 

 

Through 

Irrigation Dept, State of U.P. 
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